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MATTERS UNDER RULE 377 

(i ) RBDUCTION IN WELFARE LEVY AND 
GENERAL LEVY ON DOCK ON DOCK 
LABOUR BOARD, MADR • 

DR. A. IDH[ (Madra Central): 
The Welfare Levy and General Levy (In 
the Dock Labour Board, Madra ,ba been 
redu ed further y Government of India. 
Thi Levy i being reduced year after year 
on the ground that th re are urplus funds 
nv, ilable. It would b a wonder that the 
fund . accumulated even for welf re fund 
are not spent in full leading to surplus. 
I c n a ure that many w Ifare measure 
for the worker are not even attempted; 
lea e alon implemented. ven the 
ongoing welfare m a ure are not irnple-
m nted pr perly. I there any end for the 
w lfare m a ur to the workers in the 

dra Port Dock L'\bour Board? 
nteen for the worker could be run. 

Free tran rt could b made available 
to workers from the place of call pnint 
and back; even fr e tran. - rt could be 
mad a nibble from diff rent plac s to 
the workc;pots. Re id ntinl huildings 
could b huilt for all the worker. Whole-
om food could he su plied at a reason-

alj) . sub idised co t. All enent could 
,_ be c. tended to the a uat and temporary 

worker. ttendance allowanc could be 
given to the ca ual \\' rker. There i. no 
need for any reduction in the e - j ting 
Levy. I fear that th admini tration 
i acting in connivance with the 
trade in r ucing th Levy, depriving the 
legitimat share du to th worker and 
their welfare ~a ure. I reque t the 
Government of India to · tudy the im-
plications in totality and re tor the right 
of the worker, The Government hould 
encourag the imPlementation of tbe 
welfare measure in riglit earne t and top 
the trade from e ploiting the worker who 
are toiling day and night for the growth 
of th Madras Port Tru t. The E -gratia 
paid wrongly during the Centenar ear of 
the Madra Port, to the v orker of the 
Dock Labour Board could be adju ted 
from the W lfare ·Fund. If the admini -
tration funct ion d properly, in t e ri ht 

way, there could not be any urplus in the 
Welfare Fund etc. of the Madra Dock 
Labour Board. Proposal for reduction 
of levy have been approved by the Gov-
ernment of India on 11-3-82 within eight 
days of it receipt. ·The arne eagerne~s, 
hurry, peed, have not been shown in 
deciding and disbursing the centenary gift 
of R. 7501- in lumpsum without any 
deductions to the Madra Port Trust 
worker" even though the Centenary itself 
ha ended. 

I rcque t justice should be rendered to. 
the worker of the Madra Port'n right 
earne t \\ ithout any further delay. 

MR .. DEPUTY-SP AKER: Mr~ 

Madhavrao Scinc!ia. 

SHRI 1ADHAVRAO SeTNDIA 
(Guna) : Sir, in pite of only thlee 
speaker on the Calling Attention, we have 
been cement d to our eat for two hours, 
T that not a record? I would like to 
know. 

MR. DEPUTY-SPEAK R: It is 
becau e i With regnrdto cement. 

HRI rADH VR 0 SCINDIA: I 
think Atalji' oratory al 0 kept u spell 
bound for some time. 

(l flterruptiollS) 

(ii) Assr TA CE BY CI:.NTR,\L GOVERN 'lENT 
FOR SOCIO-r:CONOMIC DEV LOPMENT OF 
D COITY~INFESTED ARE S OF hDHYA 
PRADESH, RAJASTHAN AND Urr.\R 
PRADESH. 

SHRI MADHAVRAO ~CINDIA 

(Guna): The dacoity problem in spite 
f int n iii d police activity i till a major 
courge. It ha been dramatically high-

lighted by the recent dastardly and 
murderous attack on Justice C.S.P. Singh, 
elder brother of the U. P. , Cruef Mini ter 
,,\'hich culminated in his death along with 
hi on. Thi inten med police activity 
and the deployment of BSF in the dacoity-
infe ted district of Gwalior-Chambal 
Di i. ion of Madhya Prade h, Rajasthan 
and Uttar Prade h, how ver, fepre ent 
only the curative a pect of the anti-dacoity 


